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(by As per Entrvy No. 18 of the State List in the 7th schedule of the Constitution
of India, land is a State subject. De-notification/cancellation of SEZ is approved subject
to refund of all duties and tax benefits availed by the SEZ Developer and on receipt of
"No-objection’ from the concerned State Government. Central Government ceases to have
any role upon the denotification of a SEZ. It 1s within the purview of the concerned State
Government to ensure that the utilization of such de-notified land is as per their laws/

guidelines.
Settlements in which Tibetans are living

*59. DR. CHANDAN MITRA : Will the Minister of HOME AFFAIRS be pleased
to state :

(a) the State-wise total number of settlements in which Tibetans are living in the

country and their population;

(by the details of benefits being extended to Tibetans under the current Tibetan
Rehabilitation Policy;

(¢) whether Government has decided to extend benefits of certain Government

sponsored programmes/schemes to Tibetans;
(dy if so, the details thereof; and
(e) the steps taken by Government for proper rehabilitation of Tibetan refugees?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{SHRI KIREN RIJIIUY : (a) The State-wise total number of Tibetan Settlements are given
as under:

SLNo.  Name of the State Number of Settlements
1. Karnataka 6
2. Maharashtra 1
3. Odisha 1
4. Chhattisgarh 1
5. Arunachal Pradesh 3
6. Sikkim 2
7. West Bengal 2
8. Uttarakhand 4
9. Himachal Pradesh 16
10. Jammu and Kashmir 9
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As per 2009 figure, the total Tibetan population living in the country are
approximately 1,10,095. Major concentration of the Tibetan Refugees is in Karnataka
{44,468), Himachal Pradesh (21,980), Arunachal Pradesh (7,530), Uttarakhand (8,545),
West Bengal (5,785) and Jammu and Kashmir (6,920).

(b} to (&) The then Ministry of Rehabilitation had undertaken a number of measures
for rehabilitation of Tibetan Refugees in different parts of the countrv. The Tibetan
Refugees have been provided agricultural land on lease basis by the concerned State

Governments. Handicrafts centres were set up at Dalhousie, Dharamshala, Shimla and
Kullu (Himachal Pradesh), Darjeeling(West Bengal), Rajpur {Uttarakhand).

During various interactions with the Tibetan representatives, it was found that the
level of assistance/facilities extended by the various State Governments are not uniform.
The Government of India, therefore, framed the Tibetan Rehabilitation Policy, 2014
to provide a uniform guideline demarcating the facilities to be extended to the Tibetan
refugees living within the junisdiction of each State Government. The details of benefits
to be extended by the State Governments under the current Tibetan Rehabilitation Policy

are given as under:-

(1) The concerned State Governments must necessarily sign a lease document for
the land occupied by the Tibetan Refugees. Such lease documents should be

signed for a period of 20 years or till it is revoked/cancelled.

(iiy Rent Tenancy Certificate must be issued by the concerned State

Governments.
(iii) The land under the occupation by Tibetan Refugees should not be disturbed.

(iv) The State Governments have been advised to extend the benefits of the
respective State Govemment Schemes and also the Centrally sponsored
schemes such as Mahatma Gandhi National Rural Employment Guarantee
Scheme (MNREGS), Targeted Public Distribution System (TPDS) and
National Food Security Act (NFSA), Indira AwasYojana (IAY), National
Rural Livelihood Mission(NRLM), Rajiv AwasYojna (RAY), National Rural
Health Mission (NRHM) etc.

(v) The State Governments have been advised to extend the infrastructural
facilities and basic amenities like Roads, Electrification, Drinking Water

Schemes in or around the Tibetan Settlements.
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(vi) The State Governments have been advised to undertake skill up-gradation and

training programmes for the Tibetan Refugees.

(vil) State Governments have been requested to give permission to the Tibetan
Refugees to run Tibetan Bazars to trade in Tibetan Artefacts, handlooms and

handicrafts.

(vii1) Tibetan refugees should be entitled for flood/famine relief as is extended to

the Indian Citizens.

(ix) Qualified professionals from amongst the Tibetan Refugees may be permitted
to pursue/take jobs in private and non-Government Sectors in any field for

which they are professionally qualified.

(x) The State Governments have been advised to allow the Tibetans to undertake
such economic activities as they may desire and to that extent trade licenses/

permission be given.
Evaluation of Shale Gas Project in Damodar Basin

*70. SHRI SUKHENDU SEKHAR ROY : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether National Geophysical Research Institute in association with Central
Institute of Mining and Fuel Research and Central Mine Planning and Design Institute

Ltd. is jointly working on the evaluation of Shale Gas project in Damodar basin;,

(by whether 3D seismic survey in the identified project sites 1s held up since

August, 2014 due to non-release of * 3.51 crores towards cost escalation;
(c¢) 1if so, the reasons for non-release of the fund; and

(dy whether any site of Shale Gas project in Damodar basin falls within West
Bengal, if so, the details thereof?

THE MINISTER CGF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN) : (a) to (d) As per the Information
provided by Central Mine Planning and Design Institute Ltd. (CMPDI), Ranchi, a Ministry
of Coal S&T funded Project titled “Shale gas potentiality evaluation of Damodar Basin of
India” 1s under implementation from December, 2012 with November, 2015 as scheduled

date of completion.



